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Review of the Rates of Premium on Cotton 

SHRI LALITBHAI MEHTA (Gujarat): Sir. cotton is an important crop 

grown on 18 lakh hectares of land in Gujarat having an annual production of 

nearly 35 lakh bales. Under the Rashtriya Krishi Bima Yojna, the insurance 

premium in respect of cotton was decided by the General Insurance 

Corporation, on an actual basis, at 5.05 per cent of the sum assured. The 

premium for Kharif 2002 has been enhanced to 9.8 per cent and it is 

compulsory for all those who want to avail the loan. The farmers are hard hit 

by this steep increase in the premium rates which are, practically, double the 

rates which prevailed in 2001. The cotton-growing farmers of Gujarat paid a 

premium of Rs.20,87 crores last year. The farmers have to pay an interest of 

12-14 per cent on the agricultural loans, which is also unaffordable. The 

cultivators of cotton crop in Gujarat are likely to switch over to other agricultural 

crops, which would be detrimental to the agricultural economy of Gujarat at 

large. The present method of actuarial calculation for determining premium 

rates results in wide fluctuations year after year and creates financial hardship 

to farmers. The Gujarat Government finds it difficult to convince the farmers 

about the necessity for this steep rise in insurance premium on cotton.   The 

Government of India 
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should work out a system wherein the premium does not increase by more 

than 25 per cent over the previous year for any crop in any year. The extra 

increase in premium should be shared by the Central Government and the 

respective State Government but should not be passed on to the farmers. 

SHRI JAYANTILAL BAROT (Gujarat): Sir, I associate myself with 

this Special Mention. 

SHRI BACHANI LEKHRAJ (Gujarat): Sir, I also associate myself with 

this. 

SHRIMATI SAVITA SHARDA (Gujarat): Sir, I also associate myself 

with this Special Mention. 

International Criminal Court 

SHRI EDUARDO FALEIRO (Goa): Sir. the International Criminal 
Court came into existence on July i, 2002. This Court will be able to 

investigate and prosecute those individuals accused of crimes against 

humanity, genocide and crimes of war. The Court will complement the existing 

national judicial systems and would step in only if the national courts are 
unwilling or unable to investigate and prosecute such crimes. The 

International Criminal Court will also help to defend the rights of those, such 

as women and children, who have often had little recourse to justice. Also, the 

Court will only investigate and prosecute crimes committed after July 1, 2002. 

It is expected to begin investigating its first cases in early 2003. The 

International Criminal Court is fully in line with the fundamental principles that 

guide the Indian polity. I, therefore, urge upon the Government to sign and 

ratify the treaty that created the Court so that lndia may join the nations of the 

world that abide by International Law. 

SHRI FALI S. NARIMAN (Nominated): Sir, I associate myself with it. 

SHRI EDUARDO FALEIRO: Sir. I want to thank Mr. Nariman, 
particularly, for associating himself with this. He is the foremost jurist in the 

country. 
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SHRI MANOJ BHATTACHARYA (West Bengal): Sir. I also associate 

myself with it. 
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